TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5l -TH.T.-31.-20062026-273686
CG-M H-E-20062026-273686

AT
EXTRAORDINARY
AW [I—E@vs 3—39-GVs (i)
PART II—Section 3—Sub-section (i)

grfee F THfAT
PUBLISHED BY AUTHORITY

H. 447] = faeeft, AT, S 19, 2026/5355 29, 1948
No. 447) NEW DELHI, FRIDAY, JUNE 19, 2026/JYAISTHA 29, 1948

ECkEIcD]
RIELESE))
1L

s, 18 S, 2026

aT.FT.1. 498(37).— F=IT TLHTT, T ATATHTH, 1989 (1989 FT 24) (THF a1 3 Aferf==w 2008
& & 7 Fa1q) AT g7 209 T ST (1) T & ATRIT HT TART T gU, Fea 1T TEH1E HT A THTETH
BT ST o &g o6 A1y o for, sy, foreet wter fraeor soeh | go =1 | a7 w1 g, ey
¥ qRASET & [Aoare & o smfem 2, o T F ase S § e - e —ariE

TFATSIAL. FdFITT ATST TEIITSTAT.

I T | == T@ arar wre {T SAE, TR TSI § T6 ATIAAT o THT9H 67 qrrg 7 q1e
AT &t srafer F fiaw, S srfafaae v gy 20 9 $ IT-9rT (1) F Tgq @i S & forw vefy iy %
AT 3T ITART I AT IST HHhaT 8,

T S ST FeAH TR ATHT JId ATAFRILT, FLoT, TIqHT Faraad wesd, NH-48 F 979,
Feord, e a=reer &1 forferd w9 & it STusfy ofie 38 srare R Fm sfiw Fe7 Frfeery srafawar
T FARETT & & AT FHTAT AT GIRT AATS T ATHL T 3T F T T g1 U THT izt v g

4517 GI/2026 (1)



2

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i)]

F aTe 3iY UEY 3T 7 ST e o are, TfR A g, 9T o ger arfaeRTy sraede awerar €, Seer g,
IT T AT T STIAT & AT AR HY

3<F sttt g 20 (31) ¥ IT-omeT (1) F TET T AT g FhAT T e off sreer

sfaw grm

TH ATIHAAT 6 dgd FAL Al T2 A 6l ST 3T 77T a2 Iuaed & ST qeTH Ty &

UL HATAT | Togeh oATh T Lreror fham ST aehar &

LGl
O I TS H AT - S — AR FATSAET HelFd AT3 TASAT & o TR i

ST ETeT JE=ET Jiga AT IHh Ted A 1 wferT e

T ; O ST : g
. . WA T THT I FT St
ELICT EK RS C\LEIREIT (Ftie &)
T AR ATHT: FAT
] 800/A
(800/1, 800/2, 800/3) Frsfy F 1845
244
2 2860
(244/p1, 244/p2, 244/p3) T T
3 369 frsft Fy 8000
FA (FTHIE) 12705
T F=ar AT HETT
1 144 frsft Fy 5622
2 145 frsft Fy 2260
3 143 frsft Fy 12537
4 131 frsft Fy 11334
5 129 frsft Fy 4729
6 132 Ferty F 2912
7 219 sy Fr 731
8 99 asft F 2790
9 90 asf F 2790
91
10 2790
(91/1, 91/2) i FT
11 69 sy Fr 4864
12 68 frsfy Fy 4801
13 56 sfr F 2555
14 54 sy Fr 682
133
15 12014
(133/A) i F
16 98 sy Fr 4428




[\ II—8vE 3(i)] HTL T (ST ETLTI0T 3

17 216 fsfr Fy 3761
18 223 st Fy 688
19 100 e F 1239
20 141 fr F 1590
FA (TTHIE) 85117

[T, |. E-Office E-590831-06]
TR S ITAT, & eitaae (FaTm)-11

MINISTRY OF RAILWAYS
(Western Railway)
NOTIFICATION

Mumbai, the 18th June, 2026

G.S.R. 498(E).— In exercise of the powers conferred by sub-section(I) of section 20A of the Railways
Act,1989 (24 of 1989) (hereinafter referred in as the said act 2008), the Central Government after being satisfied that
for the public purpose, the land, the brief description of which has given in the schedule annexed hereto, is required for
execution of the Special Railway Project, namely, Gauge Conversion of Miyagam Karjan — Lakodara flyover connection
line Project in District Vadodara in the State of Gujarat, hereby declares its intention to acquired such land ;

Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section(I) of section 20D of the said Act;

Every such objection shall be made to the competent authority, namely, Prant Officer Karjan, Taluka Seva
sadan Near NH-48, Taluka Karjan, District Vadodara, in writing and shall set out the grounds thereof and the competent
authority shall give the objector an opportunity of being heard, either in person or by legal practitioner and may. After
hearing all such objections and after making such further enquiry, if any as the competent authority thinks necessary,
by order, either allow or disallow the objections;

Any order made by the competent authority under sub-section (II) of section 20(D) of the said act shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief description of the land to be acquired with or without structure falling within, for the Special
Railway Project, namely: Miyagam Karjan — Lakodara flyover Connection Line Projects in District Vadodara
in the State of Gujarat.

State: Gujarat District: Vadodara
Sr. Survey No. Type of Land Nature of Land Area of land to be
No. acquired (in

H.Are.Sqm.)
Village: Lakodara Taluka: karjan

800/A . .

1 (300/1, 800/2, 800/3) Private Agriculture 1845
244 . .

2 (244/p1, 244/p2, 244/p3) Private Agriculture 2860

3 369 Private Agriculture 8000

Total Sqm 12705

Village: Vadva Taluka: karjan
1 144 Private Agriculture 5622
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2 145 Private Agriculture 2260
3 143 Private Agriculture 12537
4 131 Private Agriculture 11334
5 129 Private Agriculture 4729
6 132 Private Agriculture 2912
7 219 Private Agriculture 731
8 99 Private Agriculture 2790
9 90 Private Agriculture 2790
10 1/ 19’ 19 12) Private Agriculture 2790
11 69 Private Agriculture 4864
12 68 Private Agriculture 4801
13 56 Private Agriculture 2555
14 54 Private Agriculture 682
15 a ;3/3 A) Private Agriculture 12014
16 98 Private Agriculture 4428
17 216 Private Agriculture 3761
18 223 Private Agriculture 688
19 100 Private Agriculture 1239
20 141 Private Agriculture 1590
Total Sqm 85117

[F. No E-Office E-590831-06]
TARUN DANDOTIYA, Chief Engineer (C) —1I
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